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(b ) The inform ation is not 
available with Government. In view 
o f  the position given, to Judges o f 'th e  
High Courts and Supreioe C^ourt 
under the constitution and the policy 
o f the Governm ent to maiDtaiu the 
dignity o f their office, Government 
do not consider that any useftil pur­
pose w ill be served in collecting such 
information.

(c )  Does not arise.

UJB6 h n . ,

MR. DEPUTY-SPEAKER: Now we 
w ill take up Papers to be Laid.

SHRI JYQTIRM OY BOSU (D ia­
mond H arbour); Sir, I am on a point 
o f order. Direction (2) clearly gives 
a direction to the House as to how 
the business o f the House should be 
arranged. Matters involving Privi­
lege get a higher precedence over 
Papers to be Laid.

MR. DEPU TY-SPEAKER: I have 
looked into the Rule. That w ill com e 
after laying o f the Papers,

SHRI JYOTIRM O Y BOSU; Matters 
involving Privilege com e after the 
Question Hour.

MR. DEPUTY-SPEAKER: You may 
please go nd look into the book 
again.

Now, Papers to be Laid.

12.26 h n .

PAPERS LAID ON THE TABLE

P u b l i c  N o t ic e  re. N e w s p r i n t  A l l o ­

c a t i o n  P ou cY  ( B a s i s  o f  E n t i t l e m e n t ) 

FOR 1977-7S

THE. m i n i s t e r  OP I N P O R ^ -  
n o N  AND b r o a d c a s t i n g  (S S R I
L. K. A D V A N I): I beg to l « y  o n  Ihe

Table a. copy of the Public Notice 
No. l-P R -N P /7 7  (Hindi and Bnglish 
versions) dated the 12th July, 1»77 
containing the Newsprint Allocation 
Policy (Basis o f Entitlement) for 
1977-78. [Placed in Library. See No. 
LT-853/77.]

Detaiusd Demands fo*  GRAiNTS of 
BtoUSTRY OF WOBSS & Housinc,

1977-78

THE MINISTER OF W ORKS AND 
HOUSING AND SUPPLY AND RE­
HABILITATION (SHRI SIK:ANDAR 
B A K H T ): I beg to lay on the Table 
a copy o f  the Detailed Demands for 
Grants (Hindi and English versions) 
o f the Ministry o f Works and Hous­
ing for 1977-78. [Placed in Library. 
See N o. LT-654/77.]

N o t i f i c a t i o n s  u n d e r  C o m p a n i e s  A « '

THE MINISTER OF LAW , JUS­
TICE AND COM PANY AFFAIRS 
(SHRI SHANTI B H U SH AN ): I beg 
to lay on the Table a copy each of 
the following Notifications (Hindi and 
English versions) under sub-section 
(3) of section 642 of the Companies 
Act, 1956: —

(1) The Non-banking Financial 
Companies and Miscellaneous 
Non-Banking Companies (A d . 
vertisement) Rules, 1977 pub­
lished in Notification No. 
G.S.R. 385(E) in Gazette of 
India dated the 20th June,
1977.

(2) The Companies (Acceptance
of Deposits) A m e n d m e n t  

Rules. 1977 published in Noti­
fication No. G.S.R. 388(E) in 
Gazette o f India dated the 
20th June, 1977. '

[Placed in Library. • Ss^  No. L T - 
65S/77.]
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THE MINISTER OF  FI?<ANCE 
AND REVENUE AND BANKING 
(SHRI H. M. P A T E L ); I beg to lay 
on the Table—

(1) A  copy jot t>ie Detailed 
Demands for Grants (Hindi 
and English versions) of the 
Ministry o f Finance for IS"}?-

[J’ laccd in Library. See 
No. L t-6 56 /7 7 .]

(2) A  copy o f the Detailed 
Demands for Grants (Hindi 
and English verrions) o f Par- 
lian'.eht, Department o f Par­
liamentary Affairp, Secretaries 
of the President and Vice­
President and Union Public 
Service Commission for 1977- 
7B. [Placed in Library. See 
No. LT-657/77.]

DETAIUn) DiEMANBB FOR GRANTS OF 
M inistry of Com m unications, D e­
mands FOP G r a n t s  poh e x p e n d i t u r e  

BY Central Gogt. on P & T  D eptt.
FOR 1977-78

THE MINISTER OF COMMUNI­
CATIONS (SHRI BRIJLAL V E R M A ): 
I beg to lay on the TaVle—

(1) A  copy of the Detailed 
Demands for Grants (Hindi 
and English versions) of the 
Ministry of Communications 
for 1977-78. [Placed in L ib­
rary. See No. LT-658/77.]

, (2) A  copy of the Demands for 
Griants for expenditure of 
the Central Governm ent on 
the Indian Posts and Tele­
graphs Department for 1977­
78 (tiindi and Soelish  ver­
sions). [Placed in Library. 
9mt No. L T ^««/7T .9

IZ M

QUESTION OF PRIVILiXSE 
A O M N S T  SH RI KISHORE J. TAN NA 
OF laCSSRS. JAM N ADAS M AD H - 

A V JI & CO., BOM BAY—Contd.

MR. D EPU TY-SPEAKER: Yester­
day, Shri Jyotirm oy Bosu sought to 
raise a question o f privilege ^iigainst 
Shri Kishore J. Tanna of M /s. Jam na- 
das Madhavji and Company, Bombay, 
for making alleged insinuations in a 
letter to the Editor published in the 
Times o f India, New Delhi dated 
the 11th July 1977, in resp«ct 6t  a 
statement made by the Minister of 
Cotnmerce and Civil Sijj^ltes (iShti 
Mohan Dharia) in the Lolc Sabha on 
the 27th June, 1977 during a discus­
sion on Demands for Qrai^ts o f the 
M inhtries ot Com m erce and Civil 
Supplies and Cooperation.

I am referring this matter to the 
Committee o f Privileges under Rule 
227 o f the Rales Ot Procedure and 
Conduct of Business in Lok Sabha 
for examination and report.

SHRI JYOTIRM OY BOSU (Dia­
mond H arbou r): I am much obliged 
to you.
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